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nationalisation of life Insuance
business for the dissolution of the
life Insurance Corporation of India
and for the establishment of a numbet
of Corporations for the more efficient
carrying on of the said business and
for matters connected therewith or
incidental there to

The motion was adpptea

1511 brs,

PAYMENT OF GRATUITY
(AMENDMENT) BILL

MR. DEPUTY-SPEAKER : Now legisla-
tive business. Shri Dhaiamvir.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUKk AND REHABILI-
TATION (SHRI DHARMAVIR) : I beg to
move .*

“ That the bill to amend the Payment of
Gratuny Act, 1972, be taken into
consideration,™
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safaar & stfafqan &t qfefa %
S ATA qAA FT GEAT 8, 1 @YAg
AY =qv 9fq w9 aF  wAgH 7

e

AYag &Y w0 afs 9 aF Toger
qr FTH I aaf‘aﬁtr‘r.qﬁ T, AT
mAlAE ar aguasa Sfaaa &
frgifaa 2, efafera wr  ofdy
T HeqAT ATO ATA &1 9%q1q 2
Fnifs g7® weafe 1 waar fan
A HOTHT LTAT WIATATH
grm, srafa 3adr & Awg AR
AT FHFTIT KT A7 HTAAT faar
ST TR

2

3. ag wEqrE 2 f& avgur  wfFssran
& tqgtaa sq=t=a1 F1 47 Q4T
sfassrat & fagwa sawfay *
FIEAT FAAT A0 AT I wia
aq qigg faqd & JA9 &1 T A
7sgfz #i it

4 famgas wifaerfzar &1 78 wfe-
F17 fan w1 g 2 fa 7 fF 29
T1EAT 77 AT qA  FIGAT
ARAT F I A fqor7 T 1

S ufafaaw &1 =61 A7 T M
F7a & fan fadrasr §1  fFafEA
T Ao sraesy 17 0T T R0

grFe &1 Afafqan v faqg w7 7
afafaam 1 9177 2 (M) T FUAT F7A
F fAu % aY7 ##7q | AR I AT
ATATAFAT G&T ®G A Aeqr e
A7 a7 any caedl  favy ZgAzizen

* Moved with the recommendation of the President.
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MR DEPUTY-SPEAKER : Motion

moved :

““That the bill to amend the Payment of
Gratuity Act, 1972, be taken into
consideration.

SHRI M. M. LAWRENCE (ldukki) :
Mr, Deputy Speaker, the amendment
suggested to section 2 of the payment of
Gratuity act 1972 is Rs. 1600 in place of
Rs_ 1000/-. It is a welcome step, but by
bringing this amendment for Rs, 1,600 the
Ministary has not considered the present
price level when compared to 1972, In fact
this 1s bringing down the actual amount
of salary when compared with 1972 price
level. The price level has gone down, when
compared to 1972, to 36 pies; that means
to make it ar par with Rs, 1000-in 1972
level 1t has to be raised to Rs 2,778. Not
only that, in most of these mdustries, a vast
sections of workers arc getting more than
Rs.1,200 as salury, So they will not be
covercd by this amendment. So, my sugges-
tion is that at least the Minister has to
am=nd that provision of Rs.2,500-,

SHRI KRISHNA CHANDRA HALDER
(Durgapur) : Why are you laughing ?

SHRI M M, LAWRENCE : It is not
fantastic. You do not know the actual
situation in the country. (Jnierruptions),

SHRI XAVIER ARAKAL (Frnakulam) -
You do not havc anything. That 1s the
defferance between you and we,

he St on Punjab & Haryana 362

SHRI M.M. LAWRENCE : | sympa-
thise with you because you do not knuw the
actual experience of workers who are work-
ing there. (Interruptions) In sub-section 3 of
sectiou 4 of the principal Act, it has been
stipulated that the amount payable to an
cmployce shall not exceed 200 months® wages
There is no rationale in continuing such
a restriction. In so many industries already
there aie agreements to pay more than that.
Even if they have served for more than 40
year, for the whole peried, they will get
this gratuity benefit. Even public sector
industries have made an agreement with the
workers.

MR. DEPUTY-SPEAKER : Mr. Law-
rence please wait for a few minutes. After
that you can continue your speech,

Coming to the agenda, the Home
Minister is to make a statement on Punjab
and Haryana situation at 3-15 P.M.

15.15 hrs,

RE-STATEMENT ON PUNJAB AND
HARYANA

THE MINISTER OF PARLIAMENTRY
AFFAIRS, SPORTS AND WORKS AND
HOUSING (SHR1 BUTA SINGH) Mr
Depuly Speakci, a~ you remember, in the
morning I explained 1o the Honourable
speaker and to the Honourable House also
that the hon Home Minister has written to
the hon Speaker seeking some more time, te
whichthe hon, Speaker gave his permission.
So, now the Home Minister will make his
statement as soon as he is ready.

(fnirerruptions)

SHRI SATYASADHAN CHAKRA-
BORTY iCalcatia South) : When will he do
it ?

MR. DEPUTY-SPEAKER : The Home
Minister has alreadv written a letter to the
Hon, Speaker also

SHRI SATYASADHAN CHAKRA-
BORTY : One point may be clarified. When



